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OA.141/95

|
f.

Between

1, A, Manga ! f[ {
2. P. Paradesamma
3, Abdul Subhan | f{ |
4, B, Venkatarao ! |

S. P. Tatababu : Applicants

T! | r
and E

1. Union of India. rep. by : w
|

Secretary |
Ministry of Defence J 4
New Delhi i \ ) l

2. Chief of Naval Staff
Naval-Headquarteks ; ”
New Delhi | o ”

3, Flag Officer Commanding in éhief ”

- Headguarters | i
' Visakhapatnam-14 | J

4, Base Victual%ing Officer | ”

B.V. Yard

Visakhapatnam-9f [ : Respondents
.

|

| |

|

P.B. Vij@yakumar

|
Counsel for the) applicants ‘
| Advocate

V. Bhimgnna
sC for Gentral Govt.

© CORAM , #
r
HON. MR. H. RAJENDRA PRASAD, MEMBER (ADMN.)
I
b
|
|
|
!
|

*

|
+
Counsel for the;reSpondents 5
!
|

P




O&.141/95 | dt.19-6-97 |
|

Judgement

Oral order (per Hon. Mr, H. Rajendra Prasad,Member (Admn.)

|

Heard Sri P.B. Vijayakumar forthe applicants andi

Sri V. Bhimanna for the respondents, |

1, The facts and circumstances of this égse are exa#tly
idential to those in OA.1591/94 which was disposed of‘on
8-5-1997. .
2. The orders passed in the said 0A i.e.&591/94, wovld
therefore apply in totality to the presenticase as we%l.

The respondents shall take note of this anii act accor?ingly.
To facilitate easy reference a copy of the judgement iin
0A.1591/94 shall be annexed to this order ‘and sent to the

respondents. ' |

-:--—"f-'“—* L ‘:) J /L I‘

frr Heﬁﬁéé ne?aﬂw

3. .Thus the 0A is disposed of.

Dated : June 19, 97

Dictated in Open Court %9T4ﬂ%;
} {;é,?‘)..
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O.A.141/95.

To

1. The Secretary, Ministry of Defence,
Union of India, New Delhi.

9. The Chief of Naval Staff Naval Headguarters,
New Delhi.

EastBln~~afiret=Conmandingin-Chief
Visakhapatoam-14.

4. The Base Victualling Officer,
B.V-Yard, Visakhapa tnam~9.,

5,0ne copy to Mr.P.B.Vijayakumar, Advocate, CAT.Hyd.

6. Cne copy to Mr.V.Bhimanna, 2dal .CGSC.CAT Hyd.

7. One copy to HHRP {M(A) CAT.Hyd.

g. Cne copy to D.R, (A} CAT. Hyd.

9, One spare COpYe.

pvm
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CHECKED BY
APPROVED BY
b

IN THE CENTRAL ADMINISTRITIVE TRIBUNAL
HYLERABLL BEUCH AT HYDERABAL

THE FON'BLE MR.JUSTICE ,
VILE -CHATRMAN

ankt . -
THE FOW'BLE MR.H.RAJENDRA PRASAL:M(Z) .

Dateds |G- f -los7

ORDER/JUDGMENT

MuZo/E A /Cuh 0,

V| ag™,

C.l..No,

T.4.No. ‘. (wepe )

Acdmitted ang Igteiim directions

Issueqd. - -

Allowe d

Disposed of with cdirections

R -

Dismissed.

Bismissed as‘withdrawn
Dismissecd for default.

Ordered/Re jected,

No order as to costs.

[ et wavares B

Gegra} Atmiistmiive Tithamsl
weer/TESPATEE
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